application is, therefore, dxsm:ssed fomon'pmse&xnon
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Shri Rajesh Kumar, Id. ASC for the: respondents
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ORDER"MN

‘Case called out. No one appeats on, bfyf,of the apphcmt though »
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- Shni Ra]esh Kumar, 1d. ASC- for the respondents ‘is present. Th1s application
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had come up for hearing on ndnnssmn on 17. 8 2005 but time was taken on

behalf of the applicant to ﬁle supplementary apphcauon This Tribunal ; .

noticed that the application also appeeré_a\to be tnne barred and an
oppo:tumty was given to sansfy as towhethcn,delay eat}tbe condoned. -.
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2. This case was a SL.No.l. and was..calied out. Qn absence of the

---ﬂ-mhua:

learned counsel for the apphcant-, tlus case‘wa&agmn called out at the end of .
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